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ORISSA ACT XVIII OF 1951
THE ORISSA BASIC EDUCATION AGCT, 1951

T ——

| Received the assent of the Qovernor on the 10th May 1 951 first published §n an
exfraordinary issue of the Orissa Gazette, dated the 19th May 1951)

AN AT TO PROVIDE FOR MARKING RRTTER PROVISION FOR BASIO
EDUCATION IN THE S3TATE OF ORI33A :

WHEREAS it is expedient to make better provision for basic
edueation in the State of Orissa in the manner hereinafter

appearing ;

It is hereby enacted as follows :—

8bort title, 1, (1) This Aet may be oalled the Orissa Basic Education
extent apd Aoct, 1951. : '
SOMINANGa. .

foen, {2) Tt extends to the whele of the State of Orisaa.

(3) Tt shall come into foree in such areas and on such date
or dates as the State Government may, by notification,

direct.

Definitions, 2, In this Act unless there is anything repugnant .in the
subject or context— :

(D) to < attend ** a recognised basic school means to be
present for instruction at such school for so many and such
days in the year ab such time or times on each day of atten.
dance as may be prescribed by the educasional authority or
the Orisss, Board of Basic Education, as the case may be ;

{3%) ** basic education ”’ means such a system of all-sided
education to be imparted through a productive craft in the
local environment in which pupils live with a view to making it
self-supporting and inculeating & true sense of dignity of labour,
as shall be recognised by the State Government from time to
time ;

(#44) * child ’ meane & boy or girl who iz not less than
six and not more than ten years of age to whom the primary
education or the basic education, as the case may be, shall be
imparted and includes in & local area specially notified by the
State Glovernment for the purpose of basic edusation, a boy who
is not less than six and not more than fourteen years of age ; N

(i) ** parent ”’ includes a guardian and any person who
ig liable $0 maintain or has the actual custody of a ohild ;

) “ prescribed * means prescribed by rules made by
the State Government under this Act ; .
(vi) © primary education ” means such instruction agis
for the time being given in the State of Orissa ;
{vis) * recognised primary sohool” means a school in

which primary education 8 given and which is for the time
being recognised by the prescribed educational authority ;
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. [viii) * recognised basic school > means & school in which
basic education is given and which is recognised as such by the
Orissa Board of Basic Education constituted under section 3 or
by an officer of the Education Department of the Government

of Orissa not being below the rank of a Distriet Inspector of
Schools duly autkorised by the said Board in this behalf ;

(iz) ** school committee *’ means a committee constitubed
under section 5 of this Act. :

3. (1) The State Government may, by a notification

of the Orisea eongtitute s Board to be known as the Orissa Board of Basic

Bosard of
Bagic
Education.

Issme of
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deelaring
bagic or
primary
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ehildren
anmpulsory.

]

Education to exerciss the powers conferred by this Act and the
rules made thereunder and may in the like manner vary the
oonstitution of the said Board.

. '*’ ’
{2) The Orissa Board of Basic Education when constituted
shall be deemed to be s Logal authority for the purpose of the
Orisas Loeal Fund Andit Act, 1948,

4. (1} The Stato Government may, by notification,
declare that from the date specified in the said notification
the basic or primary education of children ordinarily resid-
ing in anylocal area within the jurisdiction of District Board,
Municipality or a Grama Panchayat (hereinafter referred to as
the Local authority) eonstituted under the laws for the time
being in force, or in any portion of such local area or at
eny other place in the State outside the jurisdiotion of the
Local authority, shall be compulsory. Such local area or
portion of a loocal area or place shall benotified by the State
Government from time to time. '

(2) No such notification shall be issued by the Btate
Government—

. (@) unless the State Government are satisfied that
the Local authority concerned bas so determined by resolution
passed abt  a general meeting specially oconvened in bhis
behalf and such resolution has been supported by ab least
two-thirds of the members present at the said meeting ;

(5} unless the Looal anthority concerned has satisfied
the State Government that it is in & position to make
adequate provision for funds in respect of schools main-
tained or aided by it for compulsory basic or primary edueation ;

. (c) unless in a local arba, portion of an area or place
there are recognised primary schools with adequate staff,

(3) Every notification under sub-section (1) shall be
published in the Gazette and a copy thereof shall be posted
at the office of the Local authority and at such other places
and in guch manner as the State Government may direot.

{(4) On and from the date t;‘.le State Government have
declared by a notification under sub-section (1) that the basic

.or primary education shall be compulsory in any local ares

within the jurisdiction of any Local authority such Loeal autho-
rity shall be deemed to congtitute a basic or primary educas
tional authority for carrying out the purposes of this Aet; :

Crisss Ack ¥

of 1948,
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Provided that the State Government may in any case if.
they think fit direct that the Orissa Board of Basie Bduoation

- shall exercige the functions of a basic edueational authority for
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20y ates in vespect of which a declaration has been made under
sub-gaction (1)}. :

&. Where notification under section 4 has been issned in
respect of any area the Local authority shall appoint & school
committee for the said area or for a portion of the said area in
accordance with the rules made under this Aoct. '

6. Where a notification under gection 4 is in force in any
area, the parent of every child shall, in abgénce of reasonabie
excuse as hereinafter provided, and if such child ordinerily
resides in such area, cause such child to attend a recognised
basic or primary school as the case may be, in such area.

7. A parent shall be deemed ito have a reasonable excuae
within the meaning of section 6 for failure to cange a child to
attend a recognised basic or primary school in any of the
following cases:— '

(#) where the child is prevented from attending sohool on
account of sickness, infirmity, domestic necessity, the sessonal

needs of agrienlture or other sufficient cause ;

" (b) where the child is receiving, otherwise than in a
reoognised basic or primary school, inatruction which in the
opinion of the school committee is sufficient or has already
completed his basie or primary edueation ; '

(¢) where there is no recognised basic or primary school
within a distance of one mile by the shorter route from the
residence of the child : :

Provided that in the case of any specified ares the Btate

Government may, by notification, vary the distance hereinbefore
specified for such period as they may think fit :

Pfovided further that s psrent shall pot be eompslled o
cause 2 child to attend a recognised basic or primary school at
which attendance at religious insiractions in a faith ather than
that to which the child belongs, is compulsory.

8. {a) Where the school committes is satisfied that a parent

heing hound under the provisions of section 6 to canse a child
to attend a recognised basic or primary school has, after due
warning by or at the instance of the school committee failed to

do g0, the sehool committee may apply to the nearest Magistrate

for an order directing such parent to cause such child to attend
a recognised basic or primay school and the Magistrate shall fix

a day for kearing the application and cause notice thersof to be

given to the parent.

(5} On the day fixed for the hearing of the application or on
any subsequent day to which it may be adjourned, and after
hesring the parent or ab the Giscretion of the Magistrate any.
other person on his behalf, th Magistrate may pass an order
directing the patent to cause such child o attend a resognised
basic or primary school on and from a date to be specified in
the order. :
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9. (1) Any parent who fails without' reasonable exousé ¢
comply with an order under sectin 8 shall, on conviction before

dance order, ® Magistrate, be punishable with a fine which'may on the first

convion exbend to two rupees and on s subsequent conviction
t0 ten rupees, '

' {2) No court shall take ocognizance of an offence under
sub-section {1) except on the complaint of the school commities

or on » complaint by a person authorised by the sohool
commities. S

10. Whoever knowingly émploy‘s, either on his own behalf

f;ﬁ?ging"; or on behalf of any other person, any ohild to whom the

ohild in provisions of section 6 apply, 86 as to interfere with the

contraven. attendance of such echild at a recognized basie or primary’

tioh oftho  gohool, shall, on convietion before a Magistrate, be liable to

ok & fine which may extend to twenty.five rupens. o

Exponditure 11. The expenditure in connection with the maintenance of

how to be ecognised basic or primary schools may be met from the

met, Primary Bducation Fund oconstituted in & District Board op .
Municipality, as the case may be, under section 264 of the Orissa Orizsn

- Looal Government Act, 1950 and section 362 of the Orissa Aet XXII of
Municipal Act, 1850 respectively. In a looal aves where a 1950.
Grama Panchayat has heen: constituted, the expenditure shall be g“:"’x?xm- .
meb from the Grama Fund so constituted under geotion 40 of of jazo.
the Orissa Grama Panchayats Act, 1948, Crigsa Act
XV of 1848,

Bagio or 12. The education imparted at a recognised basio .or :

primary primary achool, shail be free.

aducation

to be free, o

cbion 13. All recognised basic and primary sohpols maintained by

by Ipemn, Local authority shall be opem to inspection by any person

employed  employed by the State Government in this behalf,

by the State ; .

Glovernment.- . :

Local 14. If the Loeal au?b:ority do_es not appoint a school

authority  committee under the provisions of this Aot, the Local authority

to perform  shall itself exercise all the powers conferred and perform all tho

;llzcﬁom or duties i!:npos'ed by or under thiz Aot upon a 'school sommittee

 sohool 80 appointed.

- committee, o : o
Power of 16. ¥f the Stato Goverpment are of opinion that a Loogl
the State  suthority has made default in any of the requirements of thig .

Governmsnt Ao, they may, by notification stating the grounds of such order,

to cancel

. such order,

Application

of the

provizions o

the Act to

. exigting
‘primary

schools.
Power to

cancel any notification which has been issued under section 4
or may make such other orders as they may deem fit.

16. The State Government may, by notification, apply all
or any of the provisions of this Act to all or any of the
primary schools in the State and thereupon guch primary school
or chools shall be deemed to bo 2 basic school or schools for
the purposes of this Aet, '

- 17, (1) The State Government may, by notification, make _

make rules. rules to carry out the purposes of this Act.

(2) In particular and withont prejudise to the generality
of the foregoing provision, such rules may— -
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{a) presoribe the educational, authority xzeferred to in
otion 25 ,bdncational, sRLLorhy. FeMRrFed

(®) prescnbe the powers of the Orissa. Boa-rd of Basio
Edycation constituted under section ;

(¢) determine generally what shall be eonsidered to be
e uato ptowsmn for’ bas:c cr primary eduoatmn und,er
otidn o

(d) preseribe the manner in which the Local suthority
shall satisfy the State Government under section 4 and. the
particulars to be furnished in the application ;

(¢) prescribe the manner in which the school committee
shall be constituted, the number of members and period of offive
of membera of the school committes, its duties and powets in
respeot of the direetion of ‘education in ‘and the Tegulation of
bagic and primary schools, the manner in which it shall transact
its business, its relation with the Looal authority and the
-presaribed educational authority or the Orissa Board of Basie
Education, as the case may be and the circumétances in which

_separate school committees may be appointed for seprate
portions of an ares in tespect of which & notification under

1_'seot10n. 4 has issued.

i
J8, If any d1ﬂ1‘eulty ariges in gmng effeot to the provisions
R pf the Act, the State Government may as oocasion requires, by
" order, do anything whieh appears to them to be necessary to
remave the dificulty.



